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'Ufu' ~ ~ 1ft t ? 
The Minister of Rehabilitation and 
Minority Affairs (Slbrl Mebr Cbaad 
Khanna): (a) No amount has been 
lIanctioned, but as stated in reply to 
Q l·~tion No, 403 answl'l'ed on the 25th 
Ferbuary, 1960 a scheme for giving ad 
hoc assistam'l' 10 migrunts from the 
Pnki<lan hl'ld areas of the Jammu and 
Kashmir Stllte was arHloul\l't'd on tht' 
7th January, 1960, A ('()py of the 
re~~ Note givini details of the scheme 
was also th,'n pinel'd on thl' Table of 
the Sabha, 

(b) The amount is bcing disbursed 
by nn Officl'r of the Central Govern-
mc'nt J)(l,tt·ci at Jammu for the pur-
pose. 

(e) As st.ated in reply to part (a) of 
QUestion No. 1035 answered on the 
22nd Marc,h, 1960 the number is about 
35,000 families. 

Shrt AJit SIDrh Sarhadl: In viE'w 
of the fact that there are vel') few 
pJ'OSpt'cts of thl' rE'Stitution or res-
toration of the Pakistan-occupied 
areas of Kashmir, are claims belnt 
Invited fro:n these 35,000 pt'ople, veri-
fying th(> properties which they 
have ~ there, as was done In the 
HSt' ot the retu.-ees from West Pakis-
tan? 

Shri Mehr ChaDd Khanna: I have 
Bnowercd this question many times in 
the House. I shall clarify the position 
of the Government of India. This 
area is a part of India, and we consi-
der it a5 such and We are not going 
to concede that point. 

Shrl Ansar "arvani: Is it not a fact 
that a number of properties in Sri-
nagar and round about which were 
vacated by the people who have mig-
rat('d to Pakistan have been allotted 
to the p. ople living in Kashmir instead 
of to those people who had migrated 
from the Pakistan-occupi('d area of 
Kashmir? 

Shrl Mehr Chand KbaDDa: If the 
hon, Member is referring to the Cus-
todian's law in Jammu and Kashmir, 
that is not under the Govprnment of 
India, 
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Shri Mehr Chand Khanna: I have 
/.:Iven the reply. Probably, the hon. 
MI mber did not follow. 

Shri BraJ Raj SI .... b: The hon. 
Mini.':h·r has nOl answered my ques-
tion. 

Shri AJit Sinrh Sarhadl: May I 
know whether the displaced person. 
from the a i~tan-o upie  area of 
Kashmir ~t tt1e  in India out.ide 
Jammu and Kashmir are entitled to 
thE' 5ame rights and privileges in rel-
pe ~t of allotment of Government pro-
perties, II other refugees from Weat 
Pakis!an? 
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Sbrl Hebr Chand Khanna: I have 
made declarations, and I repeat it, that 
those migrants who have come from 
1hi: raider-held areas of Jammu and 
Kashmir arc eligible, and they are 
entiUed to certain facilities under the 
compensation scheme, both in the 
maller of saleable properties as also 
in the matter of allottable properties. 
To that extent, I am prepared to give 
them a concession in the matter of 
readjustment of public dues. 

Sbrl AJit Slnlb Sarhadi: Is it not a 
fact that the present rules under the 
Displaced Persons Compensation and 
Hehabllitation Act do not permit those 
rights and privileges to the displaced 
p,'rSOl1S from that side, and if so, 
would th(, hon. Minister bring forward 
iiny kgislatioll to ~ i e them those 

i t~  

Shri Mehr Chand Khanna: No. 
Tht'rc is no questioll of any It-hl,;i:t-
tion being requin·d. Under lile rule, 
I hiiV!' tht· right to allot all ullottable 
prOpl'rty to a ,:ilting (l.·,.:i.lpant. As 
I'l'gal'ds those who arc t1iL,re and are 
('ligible and IIrc In pos l ~sion of pro-
perty or tlw va1:&c of below Rs. 10,000, 
I am pl'l:pnred to glve them cl,rtain 
('oneessions und('r my scheme. 

Shrl Braj Raj Sln,h: The hon. 
Min:slcr has /luL answL'red my ques-
tl,lIl. My poi,lt was this. The hon. 
MlIlilltt!r was heard to ~ay that the 
Jammu and Kashmir Custodian's law 
W<I.- not within thl' jurisdietion of the 
GOV,l'Illllent of India. I want to know 
what steps the Government of India 
have taken to br:ng that law within 
th .. jurisdiction of the Government oC 
India. For, since some time past, we 
have been seeing that the Govern-
ment of Jammu and Kashmir want 
that all the laws of the Central Gov-
ernment should be applicable to their 
State also excepting a few. So, what 
steps did the hon. Minister take in 
th:s behalr. 

Mr. Speaker: The hon. Member 
wants to know why that law allO hal 
not been taken over by the Govern-
ment here? 

811rl .Qr C...... 0. .. -: I have 
answered and I would repeat that 

certain obligations were also involved 
on our side; I am concerned with this 
que3tion only to a limited extent, thaL 
is, with those migrants who have come 
there and have been allotted lands. 
In connection with those lands, though 
they happen to be evacuee and belong 
to those persons who have gone away 
to Pakistan, I have been given an 
assurance by the Prime Minister of 
Jammu and Kashmir that there will 
be no difficulty in passing on the titlCil 
of thme lands to these migrants under 
my scheme. 

Production of Fertilizers 

+ 
S Shrl D. C. Sharma: 

"672 Shri P. C. Borooah: 
" Shri Damani: 
L Shri Somani: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
l'l'ply given to Starred Question No. 360 
on the 22nd November, 1960 and slute 
the up-to-date progress made by 
Technical Committee for the produc-
t:on of fertilizers? 

The Minister of Industry (Sbri 
Manubhai Shah): With the su i~ .. ion 
oC a H"port on Mysore, the Com-
mittet" has ('ompleted the task assignfOd 
to it. 

Shrl D. C. Sharma: May I know 
whethl'r a copy of that Report will 
be placed on thl' Table? 

Sbrl MaDubbai Shah: Th· Repol't, 
really speaking. is of a mor technical 
nature and deals with various sites. 
It the hon. Member is inter~  in 
knowing about a Darticular site, the 
recommendations i.. a broad way or 
a summary of them will be mlt'ie 
available to him. 

Mr. Speaker: I would make a 8U1-
gestion. So tar as the supply of ferti-
liser is concerned, every State i.s 
interested. Therefore, if possible, if 
one or two copies are placed In the 
Library, it would help Memben. 

8bri MaaaltlW SIIah: I would have 
DO particular objection, but the onb' 
po!nt is that this was a Committee 
which was ,oin, into the cWrel'dt 




